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5,31 Br
s [TTEE ON PRIVATE MEjM.-

C%Igg{ BILLS AND RESOLUTIONS
B
SIXTH REPORT

suri E. K. Nayanar (Palghat): [ peg
mOVe:

«rhat the House agrees with the
gixth Report of the Committee op
private Members’ Bills and Reso.

jtions presented to the House on
';he 98th June, 1967.”

10

Mr. Deputy-Speaker:

is:

The question

“That the House agrees with the
Sixth Report of the Committee on
Private Members’ Bills and Reso-
lutiong presented to the House on’
the 28th June, 1967

The motion wag adopted.

—

15.32 hrs,

RESOLUTION RE: SCHEME FOR
PROCUREMENT OF FOODGRAINS

,{‘["' Deputy -Speaker: The House
'“;1-{ HOW take up further discussion
% the Resolution regarding scheme for
I;li‘ocurement of foodgrains.  Mor.
:‘r‘ag"'"an Das  may continue his
Peech. Out of 1 hour allotted, 56

Binyteg remain, |
m:“” S K. Tapuriah  (Pali): sir, I
1;r:\f be allowed 10 move my resolu-
Tat the eng,

h Pai (Rajapur): He should
*d 10 move hig resolution, Sir.
‘ Srsxtd D"D“t)f-slleaker:
ty 4, -esolution jg concluded, T will
try ¢, ©'Ve just 4 few seconds, I will
aceommodate him,

ki
lllllis Su‘?jg 8aban pag (Ausgram): Sir,
o0 g et as come up for discus-
2 Chier ™! tmes in thie House  In
1 Neyw 1 Minister conference held
% the i from 8th to 11th Apri!

quulful'. hlop Mmlster f_or Food and

| | € Drolmseds to  prepare a

After the

In our country we fing
Spectacle of deficit Stateg lying ad-

c-enti deficit in its foodgrain, produe-
?lon. Orissa, 3 Surplus State ig afi-
Jacent to both Bihar and West Bengat
and there are Scarcity areas jnside

Orissa too, Madhya Pradesh 1S a sur-
plus State with scarcity areas  like
Sarguja.

The result is wide disparty
of prices for the same commodity in
adjoining areas belonging to two diffe-
rent States. The same wheat whieh
sells for Rs. 80 per quintal in Punjab
and Haryana ig available in western
UP markets at such prices as Rs. 148
to Rs. 150 per quintal. In Orissg the
rice sells at Rs, 1/- per kilogram but
the same may not pe available ia
Purulia or Bankura even for Rs. 3/-
per kilogram. In Madras rice sells at
Re. 1/- per measure in government
shops but the price rises to Rs. 3/~ and
even Rs. 4/- per kilogram at the time
of frequent breakdowns of rice sup-
ply to Kerala from Central stocks.

The sithation is definitely detri-
mental to the cause of national unity.
The people of Kerala and West Bengal
will have every justification to de:
mand that they being producers aof
important foreign exchange earning
cash crops should be permitted t.o pulf-‘
chase rice from abroad out of theiill
foreign exchange eaming‘s,l It w
certainly not be in the ntatlmm‘l’uzti;
rest to ask to become s.elt-sgﬁic.n.ena;h
foodgrains by uonvertmq their ¢
crop acreage into food crops.

To end this unsatisfactory sﬁat: ﬁ:f
affairs it has been suggested ;_':;)ad-*(?d

tional food budget Dbe puep: 0-
This should be on the basis of monc-
013 procurement of S#plu;;aucéns,
gra{iﬂs' profuced by big P
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[Shri Bhagaban Das]

ending of private wholesale trade in
foodgrains and uniform distribution
of what we produce, throughout he
country, from Government owned or
controlled fair price shops. Since the
Government has so far not taken any
step in the direction of preparing a
nationa! food budget, this House must
now give a clear direction to the Gov-
ernment in this connection.

Per adult per day availability of
cereals on the basis of internal pro-
duction alone, after deducting 12.5 per
cent for seeds, fodder, unavoidable
wastage etc.,, has been fluctuating bet-

ween 13.3 ounces to 16.9 ounces bet-.

ween 1951-52 to 1966-87. If we take
pulses also into account the avail-
ability of foodgraing per adult per day
is found to be fluctuating between
15.9 to 20 ounces.

It ean be seen from these figures
that with such a policy of monopoly
procurement we can easily provide
without any imports a cereal ration of
12 ounces per day per adult all over
the country. At present the quantity
¢t foodgrains supp'ied from govern-
ment fair price or ration shops is no
where more than 8 ounces per day
per adult and that too is dependent
mainly on imports.

The actual availablity, taking bith
the internal production and imports,
hag been fluetuating between 17.4 -nd
21 ounces in this period, This means
that with imports at the present level
there should not have been any diffi-
culty in supplying to every citizen in
the country at least double the
amount of foodgrains which are at
present being issued from government
shons, if a policy of mﬂﬁomly Procure-
ment and uniform distribution had
been given effect to on the basis of
a national food budget.

In our country, nearly 86 per cent
of the land under cultivation is under
food crovs. Average yield per acre
of a'l foodgrains is 7.5 quintals per
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hectare or 660 pound
cta) S per
this is an average of I;o i,

years (1861-62 to 1965-66? tp
danger of over-agti
ing 80 pounds pe
the net available pProduce

with the present Jevg of pro
comes to 580 pounds.

Per gepe
ductjvity

If we want to give
of foodgrains to an a4
annual consumption
pounds. For a family
or four adults the anny
comes to 1460 pounds,
of foodgrains requires 3
age land to produce
year. Hence we can
up to 3 acres from pr
gether.

€Ven 16 ource.
ult per day hjs

|2 acres of aver-
W in an average
€Xxempt holders
OCurement galto-

According to the Draft Report ef
the Nationa] Sample Survey 16tk
round, holdings up to 5 acres are §!
miilion acres in area. Hence, deduc:-
ing this from the total acreage of 325
mil'ion acres, all holdingg above 3
acres cover 264 million acres. T‘a".:

surplus available from this area will

be enough to provide ration at en®
pound per day per adult to 43 crores

- of persons. ,

If we take only holdings of 15 acres
and more on a similar ca'culation W<
will get enough surplus to distrlb‘l‘-"‘f
one pound per adult per day to 242
crore persons. This means thai OV
procuring the entire surplus from brg)
producers of 15 acres and more ‘:L
can feed the entire population 11
is at present getiing only 6 to 8 Em
per adult per day, at the l‘il.ie Of-tb *
pound per day without any “.flpm‘ .3
all. This is what my Resolution P!
poses to do.

anfél
FAO experts tel] us that rats .ﬂ:)f
pests destroy 26 million tonneés ot
foodgrains in our country Per dicers
This is mainly because big PO 10 00
and wholesale traders. in orde” ™ .
blackmarketing hide their :SJﬂc’cKs'n‘leﬂt
Secret godowns. 1If the Goverl;i.q i
Manages tn get the entire ;.gur.f-’ htagcl
its own godowns most of this V¥

ol i e
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/ eaVOided‘ Even if we cut the My, p a7
o ° "io half it will be saving more moveq:  PUlY-Speakey. R :
Wa;tgal'g:;ns than we import, SSolution
f00 “This g -
: . Ouse N
jt may be argued tl:iat i you pro- 48 2 measyra tc:saﬁ Plnion thy¢
6 50 much, big producers wij]] jq conditiong j, CViate scarcjyy,
;:fo duce. "I'heY “;11 nc;t get good Pric?; country, {ha GcWe Parts of 4y,
o they will p};;otuce st LUt if big Immedigta) prepaemment hould
producers do tha ,1 Wg n;lust take eWway ntroduetiop of core 3 scheme gor
meir Jand. This land should be givey, Curement of tha n?msory e
o agricultural labourers and g0 foodgraing from t?;; tie surplys f
kisans. and g unifor E(;ix?: O-Igucem
' | throughoyt hution

if the Government grant loansg 10

mhese small producers on the security
of their standing crops, they will pe
wiling t0 pay these loans back jy
the form of their preoduee. Because
they do not get loans from Goverqn.
ment they go to rich peasants, These
rich peasants take away the::
n payment of loans.

will also then come to
ment. Otherwise, it goe
Peatants who sell it in

This produce
the Govern-
S to the rich
blackmarkat.

H the Government isr
Tanufactured articleg
Tasala kerosene oil,
Peasants at reasonable a
“e will be ready to

50 at eontrolle
Crement

eady to give
and things like
sugar, eie. to
nd fixed prices,
sell their grain
td prices. So, the pro-
i ¢entires must supply crop
1:**;:*5;0 s‘rn}all beasants and noi-agri-
This d: things gt controlled prices.
Wil help procurement.

) I g only b
erhiion
Ijbpula .

Y 8uch a policy  the co-
of majority of the rursl
~ brocurement scheme
gt alsq - The Government
e gy ake other measures 1o
ﬁifh’i};utjr&m "Upport.  These gteps are
of of waste land, exemption

Mall hora .
‘eny Oldings trom rent and re-

e .
- dn - 5
The ‘hjr?- “Jlueurm of other taxes.

G(N(':'rnmffnt doesg for
agricultural fabour,
» their gupport for
Without  this' support
ds of hig producers can-
Mg Ted.  Hence, Govex.'n-
Make every effort to give
€ Turg poor in order 1o
g, w(xrdsrﬂme"lt a success. With

' the }iouS:la_ce_ my Resolution

point of order,

 produce

Shri Sheo Narain (Basti): Sir, gn

. Today we pave +
decide this. If we exclude the M“D

tt?;-s, the number of Members on boty
sides are equal. Therefore, we rﬁ.u-:l.*.
{’-Jﬂ’t equal obportunity. 1 dq not mi r‘:e?f
If you give preference tg Professor
Ranga but, afterwards you must ezl

@n.e_from that side and then one from
this side.

a

L5

My, Deputy-Speakes: I

shall try +o
accommodate all,

Shri Shee Narain: There should he
no diserimination. Every member re-
presents a constituency. You have to
hear us also,

Mr. Deputy-Speaker: I try to acco-
mmodate all shadeg of opinion, =2

sections of the House, all parties. But

Bk e

one thing should be borne in mind.

Ultimately, the fina' reply comes from
the Minister and his time will be
counted, so far as the division of t::ﬁ.:-,:-
goes, on the Congress side. Now, Shrt
Ranga.

i 11 . Niw
Shri Ranga  (Srikakulam): Mr.
STIURE VI P wat .‘lly
Depuly -Speaker, Sit, it is a gre %h.
yoo . subject like a8
that an important su R A
should have been given m.; . : e
and should have been f.xmu,, e
h nly in the gshape of a non-0 ‘
{ because it 1s likely to pré
e isque and place those
judice the whole issue &

_ s+ to a very
: is mattel , ]
concerned 1N h e indeed making it

here
Resolution

great diﬁﬁdvantag ny Of us who wish
- . . ma =
impossible for S0 ts in our cour-

asan )
. e ase fully and
try to PY :
satistactori'y:
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[Shri Ranga]

Now, a distinction is sought to -be_:
made between the big producers and
the small producers. Who are these
.big producers? According to the
_Mover of the Resolution, we are 10
believe that all those who have got
more than 15 acres of land are to be
treated as big producers and whatgver
surplug foodgrains they may possibly
come to have should be compulsorily
procured by the Government.

15.46 hrs.
[SHRT MANOHARAN in the Chair]

And what sort of a Government do
we have? We have a Government
which is not very honest and efficient,
whose agents are not very efficient,
honest., scrupulous or conscientious.
What is more, it has been proved he-
vond doubt and to the hilt, not ¢nce
but every time this compulsory pro-
curement had been introduced, that
these officers had been oppressive 10
“the peasant. Therefore, I have always
opposed this compulsory Pprocure-
~ment.

Then, what distinction do we make
between the big and the small? What
is it that the big holders would like
to do with their surplus foodgrains if
and whenever they have any? If it
had not been for some of these small

surplus stores, which were kept with

our so-called big producers jn Bihar
and UP and specially in those famine-
affected area, if these local stocks had
not been allowed hy the local govern-
ments 1o he kept there in their vil-
lages, during the last two years and
this third year of the drought T am

sure, what we are witnessing  today
of Jakheg and lakhs, thousands and
thousands of peasants going away

from One village to another and from
one district to another in search  of
foodgrains would have come to  be
witnessed last year and the year be-
fore aldo. It is because of these local
stores that the local people were
able to purchase those stores and feed
themselves keeping themselves alive
without having to burden the G-ovl—
arnmept with the task ef haviag 10

JUNE 30, 1967

- ralising

procurement (Res.) 9366

feed them in a manner in
are being fed on doles, atj -
and all the rest of it lT}:g:esfoiue.i
am all in favour, first of 4], s .;I
having compuisory procurement a_ngf
secondly, of allowing these Do 1,
to continue the traditiona] practicE.poi
local stores being kept in the local
areas but with the knowledge of the
local sarpancheg and other peop}e'so
that they would know who pLag 90t it
how much they have got it and tc:
what extent ang how they cap help
the local landless people and the Joeq]
_insufficient ~ producers to approach
*these so-called big landholders or pro.
ducers and obtain foodgraing at
reasonable prices.

%‘ich _t {ley

- The country has suffered enough
from these zonal restrictions starting
at the State level gnd coming down
to the district level and then dgemo-
themselves to taluka level
a'so. T know of instances where local
policemen had been trying to levy
their own toll upon those headloaders
who were carrying foodgrains from
one village to another. Therefore, it
is replete with corruption and possi-
bility for coercion of the people and
I wish to record my protest against
this proposal.

My hon. friend has brought forward
so many other Communistic concep-
tions of his into this proposal. It is
said that whqrever the big land-
holders are not prepaved to cu'tivate
their lands  properly, those lands
should be taken away by the Govern-
ment. 'That is what the C‘ommzm‘{sis
are doing in the Communist countries.
They should be distributed. '.':'0
whom? Not to the workers—only
the beginning—but later on to be
taken over al the first stage in the
name of the so-calleq CO-ODel'aflv'
farms, later on turned into collectives
and in the end made kolkhoz, solkho?
and all the rest of khozes of Soﬁetmm—
We are opposed to all these things:

to
What is more, I am OPposed_ {he

anyone coming and saying th? ThE
praganty qre blackmarketesl®
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s are not -b-laickm-ar-keteers;
e p_roducer§, You encourage
ey & every possible manner {0 pro.
ml;llm.eand more and  afterwards
e them to part  with what.
surplus  they have py pay-
remunerative  price, 4 ge-
You do pot want
a0y remunerative price, yoy
0 11_"10 fix a price at an  uneco.
“'Rnical level, and afterwards, if they
110;:::} (o0 give over {o you, you ecal]
’;cm jwarders. It is not proper tg call
;kisaﬂ a blackmarketeer and t, treat
};im as a hoarder. N'o democratic
country which respects its own demo-
acv, which wants to achieye pro-
gress. which wanis to see that there
, food sufficiency or se1f~sufﬁciency
in food can afford to treat its kisans
either as blackmarketeers or hoarders,
The best way to help our people +9
produce more and more is to give
“hem every possible encouragement
=nd indeed encourage them to con.-
sume less. by all means, if that is
ossible. and to maximise their sur-
slus angd place it at the disposal of
the market at prices which are re-
murerative and attractive,

1_}1“2(‘0.
e

cent

Shri Inder J. Malhotra (Jammu):
Mr Chairman, Sir, I quite agree with
what Prof. Ranga has said that unless
@d until the Indian farmer is given
his  due, respectable, place in the
Society, unles and unti]l he is recog-
Used 25 a respectable human being
jj_"}ng in this country, we will not be
“Ole 0 solve quy food problem and
TI';E.W‘;“ 1ot be able 10 increase our
“Briculiyrg) production,

a8
) lr.‘
. .
L%UJuuu“_ i

LA pg
' Teg)

g .

r:ﬁ: t deb that there should be a
Drgmre' or introduction of ('umpulb‘(i'l'}’.
fﬁodgra?lent ol the entire surplus of
s Uhifofs frpm the big producers and
“unty, " distribution throughout the
that w and they, there is a line before
QO““lryhc Jays, “in some parts of the
budget‘- ine tallk of national food
hlam £y " ordey to lock to this pro-
oM the entire countrv’e point

this Resolution is con-
fact, after reading the
b has confused my mind.
able tq follow what exactly

by this Resolution,  1n one

1889 (SAK )
of View
lain s
SLll"p]uS

oot only thinki,
areas,

than on j
Nationa)

hon. Minis. ap of o1 and Agricultyre

has already taken steps to make it
Sure that no Part of this Country
suffers on dccount of shortage of food-
grains. If there is a shortage of food-
grains in this country, let that pinch
be felt in each and every corner of

the country, not only in one part of
the country.

When T say, farmer-orientod agri-
cultural policy, T would like to spell
it out in only two or three things.
The first thing that 1 want is that if
the State Governments do not take
such steps by which the things whieh
are due to the farmer are not given
to them, the Central Govemmgnt
should not sit idle. 1 Know. fro_m time
to time, the Food and Agriculture
Minister meets the Chief Mlmsteys of
the Slates and the Food and 5\3“‘-.‘“1(;
ture Ministers of the States an_L
emphasizes that—he has _be'en d.t\;ng“l_
in the past also—but still much ¥ .

. . It is a great pity
maing to bhe lone. A
_ Central Goverament
(hat whe ca: the Central Goverament
T Lod o see that sufficrent :
is ntere . ) . ihe country al
should be wvailable i th ultural pro-
Y _ . at agric
the time, to “‘_’e.l.hfi. “and that, what-
10 llh‘t erease -~ . g OV -
duction mus! o the Central Gov
or deficit is there, ains to
ever ¢ (ries to import foodgra g

e ¢ hand,

\ the othe ;
ing i5 that this
tunate thing is th
the most unf_mtunésts" or this kind _Of
kind of scrw‘fsneot being shared by
.onsciousness 15 0 (Interrup-
cons ments.

Gtate Govern Governments
the S Congress hey
" NOn"(—’OI 3 L gee yhﬁtt !
tion) - I have yeb io S2€ ¥

have come:

ernmen A
meet that deficit, or
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.. [Shri Inder J; Malhotra] Sy F
. give us by way of increasing '
can

agricultural production.

An honh. Member: All the State

Governments?

Shri Inder J. Malhotra: Yes.

shri P. K. Deo (Kalahandi): In
Orissa, they have abolished the land
revenue,

Shrvi Inder J. Malkotra:
very good.

That is

It is for the past six or seven yearls
that Government have been telling us
very vigorously that they have
appointed an Agricultural Prices Com-
mission and that they are collecting
the data which should form the basis
for the fixation of prices of agricul-
tural products which the farmers
should get. I would very humbly tell
the hon. Minister that today is the
£colden opportunity for him to say
what really has been done and what
feally has been achieved in this res-
pect. Unless and until the Producers,
1ae farmers, gre assured of a reason-
¢ble, remunerative price, there can
Pe no o'her incentive for them to
increase the agricultural production.

Coming to the procurem
Cre are only two wa
problem.

ent side,
¥s to tackle thig
3 _ If we have sufficient sur-
Plus available ip

ther., e
Lh_c.rg. ¥ no problem f procurement
at gl Since, in SOme parts of the
Country, there is

‘ : shortage, (he pPro-
olem arises that the grains should not

£o undr:rground, should 104 be allow-
f‘d to he sSmuggled out of i}e country
w:nd should he available {, the peopﬂe
:t reasonqble prices, |4 has ‘been
;ziie::;t:d{ In the Resolution that in
o r'is of the country compulsery

Tement shoylg be undertaken. I

“™ ODposeq to th
Measures of ihis. You cannot have

the country

anothey part
will only

Create mor

th
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this country, then

procurement ( Reg)
_ To

Secondly, where ig the
having compulsory
Today the farmer is not ip , e
to hold his grains even fqr more 1]];1
a single day because he pgg Ixn"},'uut]t_1
o'her commodities, which are S0 (:0.5“{1.5)}:r
to run his house; he has tg puy gay:’
lisers, agricultural implement, and’
other things. _

Deed top

Drocuremem?

Shri D. N. Tiwary (Gopalganj)- y,

Shri Inder J. Malhotra: My hon,
friend, Mr. Tiwary, says ‘n¢’. §.am
afraid, he does not know the olight
of small farmers.

Shri P, N. Tiwary: I know auch
more - than he does.

Shri Inder J. Malhotra: He iz pro-
bably talking of jotedars and land-
lords. I can agree, if a person has
about 500 acres or one thousand acres,
then he will be in a position %o held
his grains from one crop season i®
another crop season, but what is the
percentage of such producers and far-
mers in this country? In our eountry.
75 per cent of the farmers are having
only less than ten gcres.

Shri D. N, Tiwary: Then, they have
not to sell anything.

Shri ¥nder J. Malhotra: He does net
know the plight of those farmers

The Minister of Food and .&ar'#‘l;
lure (Shri Jagjiwan Ram): He i
farmer himself,

” _ NS

Shri Inder J. Malhotra: He OV
more than 200 opr 300 acres.

. a1y
Shri D, N. Tiwavy: No; ¥
20 acres.
Shri Inder J. Malhotra: If D€ Jive

only 20 acres and if he has ¥
on those 20 acres, only on i his
come, then he can never hO He
grains for more than one MmO
can never do that. o]

t n-

Shri D. N. Tiwary: I ha

e . ma

! -nothi‘l’_ il



{nder J. Malhotra: I would
shri *\ e hon. Minister that, if he
reque ‘o have a scheme of procure-
wall® = oo should encourage  co-
< There are States in this
o w.hel‘e the co—op‘eratives{ have
ed, both for buying grains as
So) as for distribution of grains,
we

gpri Jagiiwan Ram: That is being

donl:

shri Inder J, Malhofra: Another
' _ternative can be that, if he really

n_-ant"- to make sure that not a single
“.. in~ which is produced in this coun-
s,: goes underground, then we should
nave State trading in foodgrains,
Then, they should handle the grains
st the producers’ level and also at
ihe distribution level. They cannot
heve one thing at one end and an-
other at another end.

1§ hrs, \

Since Shri Jagjiwan Ram has taken
over, I have seen that he has been
faced with such problems as did not
£xist in the past. 1 must congratu-
J2le him that with his imagination and
Usion and in spite of the great handi-
t@ps thzt he is facing, because the
‘on-Congress  Governments probably
9 not want to Co-opera‘e with him
“Unetimes znd they only say ‘We
“nnot give yoy anything, but you
UG give ys more grains’, he has
"0 handling the food problem quite

e-‘ﬁf:iem}v_

.&r";" Dm:bwar Kalita (Gauhati);

“2ell hie - " o

is n ;" sk the phop, Minister why he
.fJ'

*i”fﬂ-’ing the Bengal Govefn-

the 1. 2 Procure yice directly from
2 Unjuh»

Shyj
ton, 1 luqer J. Malhotra; In conclu-
lep ha:w}lud request the hon. Minis-
'&tea».e-' € should make sure that

U the g, ¢ Needs and requirements

e Isiteg "er are, and whatever pre-
Uty 'CQUired to jncrease agri-
fg.‘_\‘(..‘l Dl‘Odu{_‘

5t e o €HOn are necessary are
ligy " the farmeps ; i -

anq . €rs In sufficient quan
the In e

Clent quality and at
tlme.

May 1 make

Mr. Chairma
wards,

n: He can do thaf affer-
Shri D, N, Tiwar

ofﬁciul, business, yoy should not g0 by
chits. Members must catch your eye

and then only you should caj] them,

¥: Even in non-

Mr. Chairman:

I have got g list
here before me.

Shri D. N. Tiwary: In non-official
busiqe_-SS you should not go by chits.

Shri Ranga: Does it mean that my
hon. friends opposite should mono-
polise all the time?

9T mwaw gz Az oar
ITHTE |

= WS eRAETE (avag=afor) -
aamla  wiem, § A7 wEAEIy &
BT NEgd IS 9T F §94F § 9T
% fae ger g € ) feoy st o
7 Wi wew ¥ w9 W E R Iw o
TH AATS & ATHA § TV A7 17 arar
& WAT WAT T § I 93 AT G35 F7
ST AT {I WEF FT OF & AT FLF
[IAT S AT HIE A 0F §I ¥ a7 FFar
oY U TATH W WY 1 GATH FT T AT
AFANE T g 9T | L T 39 4T w1
U T AT G § T AL AT RIATE
o wraraifeay 3 F1 a3 $I 100
~ A e e X
a3 A (e W %1 ad e | S‘T
qoWTa Al wEary oo e " %
FIONTUA &1 W & I/ i';
Py £ Ffere FE AT A
ety @Oay 1 wifere $ T AU
gt W ga faadn
da gfvamy eI ke
#1 wedaTT & W A :
(i afgrory ETHRIT TN AT
raal g [ graarer e
" "y v T [ o7 @Has
Y ey ¥ g o gad {9 s
e i Wi et # O
Y e @H A He 5.
r o fwew FYOFH
e @ed FI I



R Foodgfﬂ«ins
8873 '

_ [ =l FTATE | :
B I ﬁraafai
iy v &y iy s A
F #ied, amﬁﬁm@%fﬂﬁﬁ?“ il
adfy ity G A g T AT
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Shri Jagjiwan Ram: Sir, I am very
olad that several useful points were
raized though the resolution as it
stands is not workable in the context
of our country’s foodgrains position.
We have some system of procurement.
and by common consent it has been
left to the Chief Ministers of the
Sta.es concerned to have a particular
system of procurement which they
think will be effective in their State.
In some Siates il is from the culti-
vators; in olhers il is from the licensed
iraders or millers. When one thinks
ci procurementeof the surplus from
the cultivators, one should not escape
the idza that it will not be possible
withou bringing in the entire food-
grain tizde into government hands. If
that is th= implication, will it be a
feasible prorposition to do at the pre-
sent stage and even if it is feasible,
is it desirable in the present stage of
our food production? i think it is not
desirable to bring the entire whole-
sale and retail trade in the public sec-
tor, We have made a beginning with
the FFood Corporation and the idea was
thal to begin with the wholesale trade
would be managed by that Corpora-
tion. Shri Fernandes had brought out
certain weaknesses of the Corporation
and I may assure him that I shall
look into them. There is much that
is to be done to increase efficiency
and effect economy in the Corpora-
tion.

So far as the question of bringing
tne headquarters of the_Corporation
10 Delhi is concerned, it was perhaps
thought at the iime the decision was
taiten, that now that the activity of
the Food Corporation has extended
and it is no® restricted only to the
procuremsant of rice, it would be
better if it is at Delhi, where it will
have to deal with the various State
Governments and the Central Gov-
ernment’s. Ministries. Certainly, the
transfer of the office will mean some
expenditure, but as I have said, the
Ministry must have taken all this into
consideration before they decided that
the office should be transferred from
Madras to Delhi.
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About the functioning -of the Cor-

poration, and about the number of °

oecasicns they have gone to foreign
countries, as I have said, I shall go
into the details, and 1 shall if occa-
sion arises, bring it to the noctice of
the House and inform my hon. friend
Shri Fernandes and other Members. .

The important thing about cur food
problem is to increase the produ2tion,
and unless we increase production, we
cannot solve this food probiem. So,
the problem of food has to be met
on the agricultural front. The agri-
culturist has to be assured that in
crder to incrdase the production he
will be provided with the require-
ments and necessary inputs for the
cultivation of his land. Goverame:s!
have provided certain facilities but I
have no hesitaticn in admitting that
by and large while all these facili-
ties were available up {ili now to the
sizeable cultivators, the small cultiva-
tors have not been benefited by them.
What I mean to say is, all these things
have not been adeguate even for the
big cul.ivators. They have not beepr.
Therefore, credit has to be provided
through the land mortgage banks, land
development banks, co-operatives gnd
marketing societies, so that produc-
tion can be increased. Again, while
fixing the prices of the agricultural
commcdities, wheiher foodgrains or
others, remunerative prices have to
be given to the cultivators. A reason-
able return for the inputs and the
labour that the cultivaior puts in will.
have to be given, and a mechanism,
which will take into consideration the
cost of production and a reasonable
return over that, wiil have to be
devised.

Mr. Fernandes has raised a very
wide eauestion, of priee parity. While
efforts have been made, and the House
is aware that even in the past efforts
were made tc¢ have some sort of price
parity beiween the agricultural com-
modities and the wvarious other com-
modities that the cultivator requires,
for this cultivation, it has not been
possible to evolve any policy whether
we can have any parity in the various
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agricultural and industrial products.
It should be our effort to see that the
prices of agricultural commodities are
fixed taking into consideration the
prevailing prices of the commodities
that the cultivator requires. On that
point, T have no difference. [ per-
sonally feel that efforts should be
made and we should devise a mecha-
nism by which it can be implemenied.

About procurement, 1 have always
felt that today, as I have said, we
are not in a position to take away
the entire surplus produced by the
cultivators. What we are deoing is to
take certain quantity of the producers
at a price which is regarded as pro-
curement price and the rest is left to
the cultivators to be sold in the open
market at the price prevailing in the
open market. I think that is the best
»iee media that could be had in the
present context of the fcodgrains posi-
tion,

Then, about the zones. I will not
say that zone is the ideal thing, But
in the context of the shortage that we
have al present, and when we have to
procure a certain quantity from the
surplus States in order to send it to
the deficit areas, perhaps the zone is
advantageous. But I will not hesitate
in admitting that as soon as our pro-
duction increases, even if we want to
retain the zones, the zones will be-
come unworkable. Once the avail-
ability is there, many of the controls
and restrictions we have today will
become superfluous. So, let us all
bend our energies to increase produc-
tion. Imn this respect, all the political
parties and all men of public opinion
can contribute a lot.

Coming to procurement, sometimes
the surplus States have got a genuine
grievance that the deficit States relax
their  procurement  policies and
increase their exemption limits and
want the surplus States to procure
from their cultivators, Certaninly it
is not the work of the surplus States
alone to procure from theiy cultivators
and feed the deficit States. The deficit
States also should collect whatever

surplug is available with their cultiva-
5
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tors, so that it can be made locally
available. 1 do not say it should be
sent out of the State. Certainly it
can be sent from one pocket to an-
other, as Prof. Ranga said. That should
be the endecavour of the deficit States.

There is no doubt that there is
large wastage of our foodgrains. The
wastage starts from the point when
the seed is scwn in the field. When
the seedlings start germinating, worms
and insects destroy some percentage.
When it flowers, then it is wasted by
birds and parrols. Then comes the
worst enemy for which the world has
not been able to find a solution—
rodents and rats. They destroy a
very large quantity. They are very
wise. They have got a wonderful
system of storage underground.

Shri George Fernandes: You c¢an
use them as advisers to the Govern=
ment of India!

Shri Jagjiwan Ram: Scientists all
over the world are putting their heads
together to find out a solution. As
vet, they have not found a solution
to eliminate this nuisance completely.
Storage is not such a problem for the
big cultivator. But the small culti-
vator who has got 1 or 2 rooms only
stores the grain in a corner of
the room and it is a grand feast for
the rats. We are thinking of provid-
ing small containers for those per=
sons. These age hard facts one
should realise. What the Government
is doing is not going to solve the pro-
blem completely. It is a big problem.

Shri E. K. Nayanar (Palghat): I
am told that flesh is very good and
contains vitamins.

Shri  Krishna
(Howrah):

Kumar Chatterfi
You can export them!

Shri Jagjiwan Ram: I am prepared
to give the contract to my hon. friend
to export them. I will not hesitate.
TLet him produce a million rats and
export them out of the country.

Shri Krishna Kumar Chatterji: Thal
will keep them occupied,
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Shrt Jegliwan Ram: It is a big pro-
blem. The other day I was in Mysore.
1 had been to the Food Research
Technological Institute. Some re-
nowned scientists of the world were
there, The first thing we discussed
with them was this problem. These
rats are known for their cleverness
They are very very clever. In our
old literature you will find g0 many
anecdotes and stories about the clever-
ness of the mouse. If some chemical
13 put to kill it, the frst day you
might succeed, but from the second
day it will not touch it. But we are
seized of the problem The wastage
18 very sizeable, starting, as I have
said, from the point the seed 18 thrown
in the field till the consumption point.
At the consumption level, in feasts
and marriages there 1z colossal wast-
age. Even in the context of the pre-
sent shortage we see in the towns and
villages big parties where petforce
foods are served and wasted. It
requires some propaganda on the part
of all of us and we should say that
when we have scarcity conditions in
certaln parts of the ecountry these
parties should be frowned upon If
there is a big party, even if only
non-cereal foods are served, jt should
be frowned upon. Like that wastage
will have to be avomded at every point

We are passing through a difficult
food situation, The successive failure
of rain for two Years in very large
tracts of our country created a condl-
tion which was fraught with grave
dangers. With the eo-operation of the
State Governments, with the co-
operation of the people and with foed
imports ‘we have been able to ward
off a great calamity in several parts
of the country, The governments of
surplus States have been very cO-
operative. There was mention about
non=Congress governmenis. I must
take this opportunity to express my
thanks even to the non-Congress
governments of surplus States who
have always come to my help when-
ever 1 was in great difficulty of finding
some foodgrains for some deficit ared.
‘Whether it was the government of
Orisea, Punjab or Andhra, all of them
bave been very co-gperative,

Foodgrains JUNE 30, 1067 Procurement (Res.)

Skri A. Dipa (Phulbani): I sey
Orissa is not a surplus State, it Is a
deficit State.

1638 brs.

[Ma. SPEAEIR in the Chair]

Shri Jagjiwan Ram: I have to go
by the opimon of the State Govern-
men!, whether it is a surplus or deficit
State I have said that States have
been quite co-operative. That shoula
be the attitude. If some States have
surplus foodgrains they should help
the deficit areas.

We have some procurement mea-
sures, but it is not possible, as I have
said, to accept the resolution as it is.
The hon Mover has taken this oppor-
tunity to propound or express here
~ome of his pet theories which, even
where 1mplemented, it is realised,
require some  modifAcations and
amendments. So 1t is not possible
to atcept the resolution as it is

it W ey | STSeT WEIR, APT-
#a azed A N ga v 9x T
& fawrx four @ oic o & woow &
wolt ool aF R E o ¥ Ry &
I N Az B g § 1 g o
T T apy gy &, qefed &
wign g e qu ) ey fer
W @ ¥ ww ® an T g

Mr Bpeaker: The queation is:

“This House is of opinion that
as & measure to alleviate scarcity
conditions In some parts of the
country, the Government should
immediately prepare a scheme for
introduction of compulsory pro-

curement of the entire surplus of
foodgrains from the big producers
ang iy uniform
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LUTION RE: TIBET

Mr. Speaker: The House will mow
take up the next Resolution standing
in the name of Shri Shri Chand Goel,
for which two hours have been jllot-
ted.

Shri P. K. Deo: (Kalahand:): Sir,
may 1 suggest the time for this Reso-
lution may be reduced from 2 hours
to 1} hours so that Shri Tapuriah may
be able to move his Resolution today?

Shri Shrl Chand Goel (Chandigarh)
1f that is the uynanimous demand of
the House, then I will bow to it.

Shri D. N. Mwary (Gopalganj):
When generally the demand is to n-
crease the time, here 13 a demand for
reducing the time allotted to a
Resolution.

Bhri M. L. Sondhi (New Delhi): Sir,
may I suggest that the time for this
Resolution shoulg be increased?

Shri Ranga (Srikakulam): If we sit
for one hour extra, we can tagke up
the other Resolution today itself.

Mr. Bpeaker: We will see. Now,
Shri Goel.
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s q¢ gfic s § o fewrk R
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